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(a) whether an) stock-tak ing of the 12.43 hrs. 
National Archives of India has been done: 

(b) if so. when: 

(c) what arrangcmenb have been made 
for the preservation and longevity of the 
records ~ 

(d) whether it is a fact that many docu-
ments of historic. I and research importance 
are lying with various district aUlhorities 
in the States: and 

(e) if so. what meaSLIres arc proposed 
to be taken to collect and preserve them in 
the National Archives? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K.R.V. 
RAO) : (a) No. Sir. 

(b) Docs not arisc. 

(c) The National Archi.cs of India has a 
specialised research laboratory for scientifk 
examination of documents and conducting 
research relating to their rreservation and 
rehabilitation. It is also equipped with mod-
ern appliances like air-clearing Unit to rem-
ove dust from records, vacuum fumigulion 
chamber to combat insect or mildew attack 
and hydraulic I.mination pre", for streng-
thening and repairing fragile and weak 
documents. 

Facilities for treatment of bindings or 
rebindina of volumes of records when 
necessary. also exist. Part of the stack 
area housing the earliest records has been 
air-conditioned to provide storage environ-
ment conducive to their maximum longe ... 
vity. Important series of pro-1900 records 
are being microfilmed. 

(d) Yes. Sir. 

(e) The National Archives or India 
which is the repository of central records 
only. is not dealing with the records lying 
with District authorities. Records with 
Diltric:t Qo¥erDmcnt autborities come within 
the pUr\ lew of the SlIte Governments. 

QUESTION OF PRIVILEGE AGAINST 
EDITOR OF "BASUMATl",A BENGALI 

DAILY 

SHRI SAMAR GUHA (Contai) : On a 
point of submission to you on the question 
of privilege. 

On the 18th March 1969. a Bengali daily 
BaSI/mali wrotc an abusive editorial against 
me based on m} submission to }OU on the 
4th March. 1969 and personal explanation 
in this I'(ouse on the 5th March, 196~  This 
paver has written that I have pleaded for 
Shri Dharma Vira and no member of the 
Congrces Party could have excelled me in 
supporting Shri Dharma Vira. You know 
that in what I said on that occasion I did 
not otTer him any cover. but based on what 
I had said. this paper has abused me and 
has even tried to instigate the people of 
West Bengal against me. 

Therefore. it is a clear breach of pri,i-
lege of a member of the Lok Sabha and I 
request that 11 ~  motion on this should be 
accepted. 

MR. SPEAKER: I will write to the 
editor. as we did in another case the other 
day. and see what he has to say. 

SHRI NATH PAl (Rajapur): What is 
it ? We appreciate the exercise of your 
discretion. but let us know what it is about. 

MR. SPEAKER : He may read two or 
three sentences from the editorial. 

SIlRI NATH PAl: There may be a 
prima facie case to straiahtway rerer it to-
the Committee of PriYiletles. 

MR. SPEAKER: Tbere is some poiDt 
in it. 

DR. RANEN SEN (Barala!): The 
owner or that paper is Shri A. K. Sen. 

MR. SPEAK&Il : I am Dot intere'lted 
who is the owner. 
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SHRI SAMAR GUHA : 1 shall quote 12.47 hu. 
lhe relev.lOt portion: 

"PSP leader from West Bengal. Shri 
Samar Guha. pleaded for ·the Gove-
rnor. Shri Dharam Vira, in Lok 
Sabha in Delhi. The role lhal he 
played in gi, ing cover to Shri Dharma 
Vira could not have been excelled 
perhaps by the Congress members 
even ... " 

SHRI NATH PAl: Disgraceful. 

SHRI SAMAR GUHA:"Samar Guh. 
is fortunate that there was no electi"n 
for the Lok Sabha during the mid-
term poll; otherwise, his condition 
would have been the same as is that 
of Shri Nishid Kundu-there was no 
doubt about this Nevertheless. his 
role in Lok Sabha in support of 
Dharma Vira will not be forgotten by 
the people of West Bengal during 
the time of coming general election." 

SHRI NATH PAl: This is more than 
·a prirnafacie case; this is character assassi-
nation. 

DR. RANEN SEN: It is a compliment 
liven to him. 

MR. SPEAKER: The facts are not 
there. He wan led to make a personal 
explanation the next day to correct a likely 
wrong impression of wha I he said on the 
previous day. I permilted him to make it. 
His point is that the facts are not clearly 
aiven but lomethins against him has been 
put in that paper. 

Anyway. let us find out. It is not that 
we are going to punish him. let us find 
out what he has to say. 

SHRI HEM BARUA (Manaaldai) : It 
is Shri A. K. Seo's paper. It has the autho-
rity to write nonscnse. 

PAPFRS LAID ON THF TABLE 

MR. SPEAKER: The Finance Minister. 

~ -mr 1 i ~  : ( ..... t irl'<ffl:!T) : 
1R'0000el ~ ~  it it I( f/i.f"l'T it m if IR'TIf 
~ f'fm f'fill'T :qr I 

Decisions on ARC reporl on Finance, 
ACCOUnts Audit. 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : I beg to lay: on lhe 
Table-

A slatemcnt (Hindi and English Versi-
ons) of decisions of Government on certain 
recommendations of the Administrative 
Reforms Commission in Iheir Report on 
"Finance. Accounts and Audit." [Placed i/l 
Library See No. LT.4.12j69) 

Report and accounts on Central J nstllute 
of English 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. 
V. RAO) : I bea to lay on the Table-

A copy of the Report on the activitie. 
of the Central Institute of English, Hydera-
bad, for the year 11/67-68 along with the 
Audited Accounts. I Placed In Library. See 
No. - 1i6~ 1 

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir. J have to report 
the following message received from the 
Secr:tary of Rajya Sabha : 

"In accordance with the provision. 
of sub-rule (6) of rule 186 of the 
Rule. of Procedure and Conduct or 
Bu.ines. in the Raj)'a Sabha, I 
am directed to return herewilh the 
AppropriatiOD (Vote on Accounl) Bill. 
1969. which WII pasted by lhe Lok 
Sabha at ils littin, held on the 14tb 


